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pection) Ammdum Rules 1rn
under sub-section (3) of/section 17
of the Export (Quality Control and
Inspection) Act, 1983, [Placed .in
Library, See No. LT-4082/79]. .

(2) A copy each of the following
papers (Hindi and English versions)
under sub.section (1) of section
618A of the Companies Act, 1856:-—

(1) Review by the Government
on the working of the Projects
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12 hra
PAPERS LAID ON THE TABLE

Drranen DeEmaNDs FOr GranTs 1979-
80 or MmvisTRY OF DEFENCE AND
DerencE Services Estimates, 1970-80

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCR (SHRI
JAGJIVAN RAM): I beg to lay on
the Table: —

(1) A copy of the Detailed De-
mands for Grants (Hindi and Eng-
lish versions) of the Ministry of
Defence for 1979-80, {[Placed in
Library. See No. LT-4089/79].

(2) A copy of the Defence Ser-
vices [Estimates, 1979-80 (Hindi
and Enghish versions). [Placed in
Library. See No, LT-4090/79].

and Equipment Corporation of
India Limited New Delhi, for the
year 1977-T8.

(ii) Annual Report of the
Projects and Equipment Corpora-
tion of India Limited, New Delhi,
for the year 1977.78 along with
the Audited Accounts and the
comments of the Comptroller and

Auditor General thereon [Placed in

AmRcRAFT (AMENDMENT) RuLEs, 1979 Library. See No. LT--4083/79].

THE MINISTER OF TOURISM
AND CIVIL AVIATION (BHRI
PURUSHOTTAM KAUSHIK): I beg
to lay on the Table a copy of the
Aircraft (Amendment) Rules, 1979
(Hindi and English versions) pub-
lished in Notification No, G.S.R. 315
in Gazette of India dated the 24th
February, 1979, under section 14A of
the Aircraft Act, 1834 together with
an explanatory note, [Placed 1n
Library. See No, LT.4091/79].

AMENDMENT TO ExpoRr (QUALITY
+  C*NTROL AND INSPECTION) AMEND-
MENT Rures, 1977 AND REVIEW AND
ANNUAL RrrorT OF PROJECTS AND
BQurFmeNnT CORPORATION OF TRDIA
Lo, New Dzuss, ror vBT7-78

THE MINISTER OF STATE IN

THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPBRA-
TION (SHRI ARIF BEG): 1 beg to
Iay on the Table:—

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to re.
port the following message received
from the Secretary-General of Ra)ya
Sabha: —

‘I am directed to inform the Lok
Sabha that the Rajya Sabha at its
sitting held on Thursday, the 15th
March, 1979, adopted the following
motion in regard to the Scheduled
Castes and Scheduled Tribes Orders
(Amendment) Bill, 1978:—

“That this House concurs in the
recommendation of the Lok Sebha
that the Rajya Sabha do appeint
a Member of the Rajya Sabha to
the Joing Committes of the Houses
on the Scheduled Castes and
Scheduled Tribes Orders (Amend-
ment) Bill, 1878, in the vacancy
caused by the resignation of ghri
Jagbir Singh, and resolves that

(1) A copy of Notification ¥No.
8.0, 783 (Hindi and English ver.

making certain amendmen
Export (Quality Control and Ins-

e

Bhri Bheire® Chandrs Mahan'i,
ummmh.w
ed to the seid Joint Commitiee fo
Al the vacancy '



